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k Leamed counsel Mr JC Gaur -

present foy‘ the applicant.
C.G.S.C., Mr S. Alj,

seeks to appear for the alleged contemners.

Learned Sr.

; Let copy: of this petition be served

on each alleged contemnor.

List on 29396 for consideration

of the petition and order.
[ i

: Mr Gaur seeks for interim order
forv’: payment Q;f pay of the applicant since
September 1995. No interim order is considered

at present.

Member

- _
None is present.

Adjourned to 8.5.1996.

Membi%r"
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'?Er'u.k.Singh,Assistant Director in-
charge, R«R.C, Itanagar the alleged
contemner No.4 is_present None for the
petitloner.# '

. Dr Singﬁ submits that he has submitte
“a Mlsc.petltlon dated 4.4.96 through
learned.Aédi‘C.G.S.C Mr, S.Ali conte¥Ring
~that the Tribunal has no jurisdiction
. over his organisation and the Contempt .
petition be dismissed after hearing the
parties. Mr Ali has submltted leave of
J:absence for today -

Adjourned for order 1n this C.p.

L. £o 7 6.96.

,~Infqrm.thé'§xxx contempt petitioner.

,
PR

Member

Mc.  S. Ali;Sr. C.G.5.C. for ' the allege

.Conﬁémner.

Nqne;appéér for the contempt petitioner.
C.P. adjourned to 18.6.96 for order:

A
éﬁ/

Member (A)

,None_istpresent for the Contempt
Petitioner, MreS.Ali, Sr.C.G.5.C. is
present for the alleged contemner.

List for order on 3-7-=96,
bo

Member
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Learned counsel Mr J.C.: Gaur, for the petitioner.

‘" Mr. S.Ali, Sr. C.G.S.C. for the alleged

N

Contemners.,

Jearned counsel fof the parties. No show cause
has been submitted by the alleged contemners.
Mr. Ali submitted that the alleged
contemners had submitted a Misc Petion No. 77/96

However ,:

and their claim in that M.P. is that the case of

the contempt petitioner® (applicant in the O0.A.)

}“was not within the jurisdiction of this Tribunal

the
the

as no notification under Section 14 (2) of
Administrative Tribunals Act 1985, bringihg
Central Council for Research in Ayurveda and
Siddha under the jurisdiction of the Tribunal was
issued. In such circumstances there cannot be any
contempt to the order of the Tribunal. Moreover
thé representation dated 22.7.1995 had been
disposed.oﬁ beforé the applicant filed the O.A.
Mr. Ali submitted that the above positions may be
ﬁaken as the reply of the alleged contemners to
the contempt petition. Mr. éaur submitted that
the respondents cannot raise the question of
juriédiétion now' when they have failed to raise
the'same in the O.A. Moreover he wants time to
reply I,

consider that in the facts and circumstances of

submit against the M.P. however,

this case no further adjournment is necessary and

| the contempt petition is to be disposed of.

The petitioner was {#€ applicant in O.A.
| Effbicrion
No. 182/95 and this,was disposed of by this

Tribunal by order dated 15.9.1995. The
application was not entertained. However, the
respondents were directed to consider the

representation dated 22.7.1995 (Annexure-F to the
0.A.) submitted by the applicant sympathetically

and to dispose it ‘of within one month from

to retain the .épplicant in Itangar till they

Perused. the :ecords and heard the -

15.9.1995. The respondents were further directed

-
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© C.P. No. 8 of 1996 in O.A. 182/95 ', C .
T N . o "’ o ¢
e T T e
. 357,96 - dispose'of‘thé'aforésaid'representation:'ft is

"seen” from  -letter No. F.No.11-5/80-

-"RCC/ITA/Estt/BlOS dated .22,9,1995 (Annexure-C-
N _to the C P ) that the. representatlon dated‘

22. 7 1995 was in’ fact dlsposed .of by the
Counc1l before the appllcant was ordered to- be"
relleved on transfer on 2.9.1995. This fact was
not available at ‘the time of pa831ng of the
above order dated 15.9.1995. Had the fact been'
known it was possible that a different
direction would have been issued in the Srder
dated 15.9.1995. . It is'furtherZSeen from the

, representation dated 25.9.1995 that the

appllcant made a wrong statement before the

-respondents by statlng in para 4 that the order

dated 15.9.1995 directed the’ Cduncil to

1

transfer him at the place of his choice, Patna,d

or to retain him at Itanagar till disposal of .

~ the case.' This was not in the, order dated

15.9.1995 aforesald There was no dlnctlon te
transfer him to Patna and the o. A had already
been disposed of. What was stated in the order
dated_15.9.l995 is that the respondents were’
direoted to consider the representation dated
22.7.1995 sympathetically and‘to-dispose of the
same within one month from 15. 9"1995 and

that the appllcant should be retalned by them

- at Itanagar: till dlsposal “of tﬂe above

mentioned ' representation dated 22.7.1995.
Further, the order dated 15.9.1995 passed by
this Trlbunal did not allow the appllcant to
submlt any fresh representatlon, but the

appllcant had submitted a fresh representatlon

dated 25.9.1995. Even then this’ representatlon‘

was - disposed " of by the respondents within a

reasonable time on 1.11.1995.

In the_facts and circumstances mentioned

~-above I consider”that there is no sufficient
‘ground - for initiating contempt pmoceeding for

valleged wilful dlsobedlence or disregard by the

respondents in the original O.A. (Alleged
contemner) to the order dated 15.9.1995 passed

. in O.A. No. 182/95 and further that thlsﬁnot an

appropriate case for such proceedlng




PR A

CEL 30D~ e ¥ P68 09 650 29 05

/

-
-~

"DATE

{ .
S s t0e et

3.7.96

nkm .

K
| | QKAR/CP/Rf® No. S5 of 1994 /.
a.eo«pe;a":..05.0.00.00@.‘_;:-0-.0-;....,0.0.0.00.‘0¢.oo_nuogc.'n.oocoo;ooggtotgoogo

OFFICE NCOTE C

" ORDER
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In view of the ‘abové the
‘petition is dismissed.

FE,

the counsel for the parties.

R R L N N N B Y R T T T T YT ran

contempt

Copy of the. order may be furnished to
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,~IN THE CE{TH] An;f“f?mﬁ’m IVE TRIBUNAL, GAUHATI BIHICH,

~4%vayun

AT GUVAHATI,

I

Contempt Petition No. B  of 1996.

IN THE MATTER OF :

An apﬁlicaﬁion under Section 12 of

the Contempt of Courts Ach, 1971 ;

- And -

IN THE LIATTER OF @

" Violation of order dated 15.9.95
passed by the Hon'ble Tribunal in
. Original Application Ho. 152 of 1095;

- Mg -

~

T THE MATTER OF ;

Shri Dwarike Singh son of Late Rudal
Singh, resident of RRC (Ay), P.O.
Itanagar, Arunachal Pradesh.

RN COTJplainan't}

- Vefsus -

»

1. The Union of India, represented by
the Secrebary to the Linistry of

Health and FPamily Welfare, Govi., of

India, New Delbhi,

The Director, Central Council for

Research in Ayurveda and Siadba,
COl’lf}d. * 02’
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7.L.4.B,C,H, A.B,, No. 61-65,
Institutional Area, Opp. 'D'Block,
Janakpuri, P.0. New Delhi-110 058,
3. The Deputy Direchor, |
v‘:Central Council for Reéearch~in
_ Ayurveda and Siddha, J.B.H.B.C.H. A
B, ;No.'61—65,_Institutional Area,
Opp. 'D' Bloek, Janakﬁuri,
_P.0. New Delhi-110 058,

4, Dr. V, K, Singh, Resident Officer-
in-Charge, RRC (A;yur—v'eda),- |

P.0, Itanagar, Arunachal Pradesh.

eeee COntemners

- The humble petition of the complainant -

1:0ST RESPECTFULLY SHEWSTH :

1. - That the Hon'ble Tribunal was ‘pleased by its order
dated 15.9.95 passed in 0.4, No. 182/95 directing the
respondents to dispose of thé'representatién Within one month
from the date of the said order'and'ﬁo retain the complainanﬁ

" in Itanagar till disposal of his representation dabed 22.7.95.

A copy of the said order is annexed hereto

and is marked as Annexure - A.

2. That'the complainant by hig letter dated 21.9.95

. informed %he bontemneriNo.4 about the ordédr of the Hon'ble
Tribunal and requested the contemner No.4 for retaining the
conplainant in Iﬁanagaf £i11 disposal.pf representation
dated'22.7.1995 and a“copy of.fhe said letter was forwarded

0 the contemner No.2. _
contidessssl
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A copy of the said letter dated'21.9,1995 is annexed

-

hereto and is marked as Annexure - B.

3. - Tha% on receipt of ﬁhe:letter dated 21.9.95, %the
contemner No.4 by letter dated 22.9.1995 informed the
-complainant that theé complainant has been relieved with
effect<ffom 2.9.95 and alleged.thsﬁ 88 ﬁhé conplainant
refused %o accepd reiieving order sent to him throdgb
peon book on 2.9.95 A;N., the copy of the same was sent
to the complainant by registered post and placed on the

ﬁotice Board of the office.

r

A copy of the said letter dated 22.9.95 is

' annexed hereto and is marked as Annexure- (.

e -

Lyégﬂﬁﬁ Th@ﬁ‘the complainant begs %o state that in fact no
such hotice dated 2.9.95 as alleged was ever served updﬁ
the complainant and the contemner No.4 fabricated the
letter dated 2.9.95 and the contents of the 1¢tter'dated
22.9.95 afterAbeing'informed of the order passed by the
Hon 'ble Tribunal with the sole intention %c deprive him
of his right to perform his duty. ¥
5. ° That as ﬁﬁe contemﬁef No.4 did'not allow %the
complainant tb perform-the duties‘inipersUance Sf the
order passed by the Hon'ble Tribunal, the complainan® took

. up the @étter with the contemner No.2 by letters dabed
25.9.95 and 27;9.95.'Inspite of such efforts by tée-
complainant, the complainant was not allowed %o join.

" The copies of the said letters are annexed

. : | “hereto and are marked as Annexures-~ D and E

respechively. &

contd"..'4
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6. That fhe complainant begs to state that however the

cont enner No.4 byllet%er.dated 18.11.95, recieved by % he
complainant on 25.11.95, sent the letter dated 1.11.95 issued
by the romkemmzr Xux3 Deputy Director ( Admn.), for the

contemner No.2 intimating that the representation dated

25.9.95 of.ﬁhe complainant had been_ccnsideréd and the sane

‘could not be acceeded to.

]
i .
The copies of the said letters are annexed hereho

and mre marked as Annexures- F and G respectively.

-7+ That the complainant begs to shate that the letfer

dated 25.9.95 sent by the complainant to the contemner ¥o,2

~was not a representation and further, the Hon'ble Tribunal

did not direct the consideration of the mame Lut, Hhe Hon'ble
Tribunal directed %o ccnsidef_the representation dated 22;7.95
and as such, till the date of filing of this petition, there
is no effective‘order passed by the competent asuthority on
the representation dated 22.7.95 of the complainant.

8. : Tﬂat the,cdmplainant begs %0 state that in view of
aforesaid facts, the contemners had wilfully disobeyed the
order passed by the Hon'bie Tribuna? whereby the complainant
was not allowed %o pérféfﬁ his duties at Thanagar in
persuance of the order dated 15.9.95 and ¥z accordingly, '
the contemners afe iiable to be punished for contempt of
coursg.

9. . That %the complainant begs %o sﬁaﬁe that earlier %o
this petition, the complainant filed the Cont enpt Petition
No. 1 of 1996 and the‘said petition was allowed to e
withdrawn by the Hon'ble Tribunal with permigsion to file .

a fresh one. Heﬁée, thig petiticn.

eontdeedesd
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10, That this petition

interest of jughife,
1%

is

X
J\'SA

'is made bonafide and in -the

is, therefore, prayed that the

ch'ble Tribunal may.le pleased to .

sue show cause notice calling

upon the contemners to show cause

as
be
of

in

fu

-

And for this act

shall everbfray. i

to why the contemners should nob
punished for mxf wilful violation
the order dated 15.9.995 passed

: b

C.A.W0. 182 of 1995 by this

‘Hon'ble Tribunal or pass such or

rther orders as £0 the Hon'ble

Tribunal may seem fit and proper.

of kindness, the complainant

AffldaVit. 0..006
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I Shri Dwar:ka Singh son of Late Ruoal Slgﬁh
aged about 38 years, reﬁlden+ of RRC (ay)," P 0., 1% anagar@
Arunachal Prédésh, do hereby solemﬁly affirm and state.

as follows :-

1. That I.am the complainant in this case and as such,

I am fully conversant with the facts and circums*ﬁnces=-
of the case.

This is true 0o my knowledge.

2. That the shateément s nade in paras 4,7,8,9 and 10

“are true to my Enowledge,-uhose made in para% 1,2,3,5 and

6 ure tme Yo my 1nforma+1un derived from record and +he‘

regh are my humble submlsSlons.

Identified by me. R
) e o > T2
Pl B AT 7

Advocate, o ' Deponent

Solemnly affirmed and stated before me by ?he
deponen® who is ident 1f1ed by Shri J.¢C, Gaur,
- Advocate on +hls‘34x\day of Pebruary, 1996

ah Guwaha+1.

Yo, o o
JUDICIAL %R&ﬁ <é’ '
AT Gopesial Tidicisi M~ gawren.
; AGBALKL. GUNLMATY
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DRAFT CHARGES.

Laid down this before the Hon'ble Tribunal for
noﬁ—compliance of the order dated 15.9.1995.passed by the
Hon'ble Tribunal in 0.A, No. 182 of 199 “directing the

respondenus/con+emner= to consider the represent a*lOn

dated 22. 7.95 of’*he complalnan+/apn11can+ within a peried

of one month from hhe daqe of ﬁhe said order and to retain
the- complalnan'“/appllcan+ in It anagar *111 “disposal of

hls represeatatlon as aforegaid, Jbut, he respondent s/

. contemners w11fully dlaobeyed +he said order of % he Hon'ble

Tribunal and uhereﬁfore, uhe_contemners are liable for

contienmpt proceddings and the Hon'ble Tribunal may be
. A ue

pleased to initiate the contempt proceedings and further,

‘be pleased to impose punishment upon the conteuners in

N

accordance with law.



Annexure-A
. )

CENTRAL ADMINISTRATIVE TRIBUNAL : GUYAHATI BENCH $GUWAHATI,
ORTGINAL APPLN, NO. 182 of 1995,

Dwarika Singh  : Applicant(s)
V5= |
U.0.I & Crs. Ly | ' Respéndent(s)
For the Applicant (S) PP HMr.0.P.Bhati,
) : ¥Mre.deCeGour,
Far the Respordent(s) Py MreS.% Ali,Sr.CGSCe
DATE. O RDER

15.9.95
: ' : ¢
. Learned counsel Mr.0.P.Bhati moves this appli=-
-cations Learned Sr.C.GeS.CeMr.S.A1i , is present for the

respondents,

The epplicant has impugned the transfer order F.No,
122-2/86-CCRAS/Estt. dated 10.7.95 {(Annexure~DJ of the
application) transferring him.from Itanagar to Ziro, 1
find that there is no case for‘scrutiny and decision
relating té his transfer., The grounds given by the appli=
- =cant are humanitarien énd personal groundss These may be
considered by the apprppriate authority of the depertment
in.whichAtbe applicant is Servingg Thé?ﬁhertgz?und is
that he is a person from outside North Eastern Region and
since he has served in thevNorth Eastern Region for a long
time he is‘to be posted to a place of his choice« This
matter may also bégonsidered by the respondents if the
applicant exercises his choice of place of postingse
The application is therefore not entertaingd. However, the

respondents are directed to consider the representation

Py

(G
P

Contd=8...
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dated 22.7.95 (Annexure F to the application sympathe=
tically and dispose Lt of within one month from today.
The respondents_are also directed to retain the applicant

in Itanager till disposal of his aforesaid representation,

The application is disposed of as indicated sbove,.

Copy of this order may be furhished to the counsel
of the parties immediately,

v
q\(t\v«
3\l

S3/~MEMBER (ADMN)
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To, | ' | | | t\‘l)
The a.o.—xn—charge'

R8gional Rese@irch Centre {(Ay)
Itanagev ( A.P).

Sub:- Submissicn of Judgmenf of the Hon'ble
- CehsTe,Guwahatl branch in connection with
transfpr posting at Zero-regard,

- 8ir,

With due respect I am to draw your attention
towards the subject cited as above ahd have to submit
that due to some urgent domestic works, I applied for
sanction of causal leave for four déys from 4.9.95 to
749495 While I was on aforesaid casual leave, it was
informed by some employees eeswad-iesvaysid=w of the
céntre that your goodself is going to releave me from my
duty, though, I did not find any response from the Director,
CeCeR.A.8., New Delhi regarding my representation dated
2247495 through which I requested and desired to be posted

at my choice place or be retained a? Itanagar,

As obviougs fron the previbus instances you have
malafide intention and vindictive attitude towards me, so
to ®x put me for vital sufference along with my family, you
would releave mé from my duty any time. So to get justice

.against the 1l1legel 2nd malafide transfer order No.122-
2-86=C.CeR.A«8/Estt. dated 10.7.95 I was Bound to rush
towards the Hon'ble Court. Accordingly I moved an
application before lion'ble Central Administrative
Tribunal, Guuahati,branch, peiﬁg application No.182 of

| W

CQntd“‘!’Oo .o
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4695, The Hon'ble C.A.T.gone through the whole matter and
awarded me Jjustice vide its jﬁdgmentzcrder dated 15.9.95
photostate copy of which is attached herewith for your

ready reference,

-

In light of the aforesaid Jjudgmert £ of the
Hon'ble Central Administrative Tribunal, Guwahati branch,
Guwahati it is thefefore requested,to'your goodself tﬁat'
I may tindiy be not releaved and should be rétained to
perform my duty at R.R.C.(Az), Itanager till disposal of
my representation dafed 2247+95, where in I have réquested
to the competent authority i.e., thg Direcior, CsCoReAeSe,
New Delhi'eitheﬁ to post me =t R.R.I.(Ay), Patna or be
retained at R.R.C.{Ag) Itanager and oblige nme.

-

with thanks.

. Yours faithfully,

Sd/~= Illegible
(DeSingh) .
Dated 21.9.95. Driver, Re.R.C.({Ag)
: I t&nagar.
Copy to &=

1. The Director, C.C.R.A.S.,New Delli for his kind
~ information and necessary action in this regard
please,

e
=

-
1

N :
Q&' Contd-11.
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‘ _ Annexure-ﬂﬂ.c
=t$>

REGIONAL RESEARCH CENTRE (AVURVEDA)
ITANAGER ~791111 : POST BOX NO.118
ARUNCAHAL PRADESH
(Under Central Council for reseaf#ich in Ayurveda end Siddha
New Delhi An Autonomous Orgaenisation under Ministry of
Health and Family Welfare, Govt. of India),

Ref Noe F.N0.11=5/80~RCC/ITA/Estt/3105 Dated 22.9.95,
To,

Shri Dwarika Singh
Ex~Driver,RRC(Ay),Itanagar,
Qtr.No,A-21 Type's' ,Nowb- II
Itanagar~791111(A.P)

With reference to your xm letter dated 21.9.95
enclosing therein the photostst copy of the Judgment, Hon'ble
¥X CAT, Guwashatl, vide No, 182 of 1995, it is to inforam you
that, this Centre has gone through the decision of Hon'ble
CAT and has already been followed the order of Hon'ble CAT
priorfbﬁo the submission of this Judgment. You had been

Tt

relieve from this Centre w.e.fs 2.9.95 A.N, onlg{arter
B ——,

receiving the decision of Council on your representation

deted 22.7.95 through the £ telégramme as communicated to
- B f LW t + -~ 7 T L -
you earlier,

<&

Further, you have refused to receive the relieving
order send to you through the peon book on dated 2.9.95
A.N.. As such the copy of the same was sent to your, local

address through Reglistered Post and placed on this office

Notice Boarde. Your all office records were also sent to your

place of posting i.e. THCRP,Ziro (Arunachal Pradesh).
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It is *therexfore advzued you ence agam te ,jekn
at ycm' transf@r p}.‘ace of 1)00‘1‘11’1?‘ imed:.ately as directed g

by Cqﬁnq.i;,

| | Yours fal’tﬂfully,
L S bd/»llleg,lble,
| - . -22. 9 95
. o o | Oi‘ﬁcéi“‘?in-charge.
Gopy"bo'm S R

:'? ’

o 1. Sh«. S Ali, Sr.Standing Counciler, C:M, Gauhati for

, i’avaur of mf;ormation and necessary action. _

2 The Birector, CCRAS.New Belm- 58 i‘or favour of ‘
‘information ,e “dhe copy of the. Judgment of Hon'ble -
CAT, Gauhati is enclesed for informati ona

—

< \u o
3 &L\ o o SR
, @£ k g o L orrrcga-r’\z-mmsg ,



To, . T T e S

The Direstor, .
CoCoReAuBe f ‘
'Kew Dedhis

~ {through propéf”cha@nel)

- S&b:-mpansfer,prtiﬁghai ¢h910é p1aqe‘R;R,I.(Av.) Patna reg,

;'-.»v

In pprsu&ﬁce cf my aariier repfes&ntatien dated -
22.7.95 r@garélng the abnve menuianed suhject where in I, put e
in your hlnd netica the poor physzcal.consgiéa through which‘"

,I along wzth ny family is passimg and medicdl certificate in B

this . regard wasg also submitiea and so urged to your- honeur

to transfer me at R.R.I.(Ay.) ~Patna in stead of TuHeCoPs
- 1 Ziro under the f&cility and prcvisiun laid down by the Govt.

of India@ im it& tranafer pelicy f@r the emﬁloyees working

-~

in N.E, hagion.

L W
i

-

! R

That ir. 111 date I did not find “any reply from
your goed end. In the mean tzme ’ the R.C. Incharge R.R. Ce

(ay.) Itanager threatened me to releave me. from my duty who

. has personal enemity with me‘only because I told my personal W
: pr@blem\to perfcrm hls private dmties and against his
';f_naraasqment submitted hy request beiore your honour through

fwhlch a few of his ﬂ&éﬁ misdeeds were %%ansxerred—14>ﬂMPﬂ“4

~

R _.”w~:' T Sewy , ‘ |
..Tnat bir,.due tO’the té#é? created by the Incharge

'ifaIntanagar and the newQ heard from. some ‘staff about his menta-"
©L1ity and’ mative to releage me fr@m duty while I was on

'/ casual leave, I having no alternativg ‘except-to go to the

Hon 'ble Caurt;.sqfi‘moved an application before the central

: C‘Gntd-‘l 40 °
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<Hpe

Administhative Tribunal to get Justice.

The {lon'ble C.A;T.Guwéhaﬁi bench, Guwahati in its
Judgment dated 15.9,95 (copy enclosed) directed the couneil

to # transfer me at choiced place'(R.R.E:Patna) or ta retain
v— f“

me at Itanager, bill disposal of case, But my request

T ———

about it made on dated 21.9/95 was denied and I was served

by a letter mentioned there in_that I have been releaved
from the centre which is a large manipulation (copy enclosed)
becawse any letter to this effect prior to it has not -

been serve upon mes

Under thecifcumstanceé mentioned as above it is

Hre urged before your honcur that I may kindly be transferred

e

, at R.R.I.(Ay.) Patna and till such order from your kind @nd

1 be allowed to perform my duty and receive my salary‘gpd

other dues at R.R.Ce{Ay.) ItanagareSo that I may not starve

with my family members, for which I will be ever grateful
to you# honour, ln carliest possible action should kindly

be taken please.

With thanks.

Yours fajithfully,
sd/=-Tllegible,

- 2549495,

(SHRI D.Singh)

iver R.R.C. g
Itanagar, (Ao og
Copy to &~ -

1o The Secy.Ministry of Health and family Welfare, Govt. of
India for his kindinfnrmation and necessary action please,

2+ The Gen,Secy, R.E.W.A.Madras and Joint Secy.E.E.¥.A.(Eastern
-+ Region for the information and necessary action Pleasge,

3« The President Co-ordination comnittde of Central Govt. Em~
-ployees and worhers Itanagar,A. P.,for needful action

please,
Yours faithfully,

2 ' ’
Dated=25.9:95. (SHRI D,.Singh)Driver
R.R.C.{Ay. )Itanagar(A.P

gQééskﬁu- | | o
et '
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~ ~fir” | ’rf.-'j'“ R Annexure~E,

 DsRat o 47 TelaPhe2284(0) |

Joint &ecretary ('RBQA ) .- Arunachal Pradesh

., .+ o Itenagar.
o | .~ Date- 27.9.95,

T, S R

The Birector, =

Vﬂew’nelhi¢f

f"Sub°~ Transfer postxng of D.&inph,‘ﬂr*ver, at R R.E. (Ay.). o

£ Patna at his choice place reg.).

- '.Respected sir,

.« .t
‘.

From the representation of mr D.Singh, Driver,

‘addressed to your henouz and cOpv enclosed to Our Assecjatian,

ﬂit has coma in our motice thnt be hss been transfered from :

R.R.C.(Ay 'y Itanager to E.H.C.F. Zcr@,}though he has completed

the t@nure ai aboui 15 joars in hnra and remote area of N E.

: Regiena It is alce came 1n our mctice that this transfer came

inte enforcewent @ncaccounf afthe back bltlng practice of the

'Inchare Itanaper since verj poet undpr which falae and mdnipula-

-ting allegativma are al}eged upon the employ@es and transfer ,

is made by way ef punishmemt. It is aleo apgcrent as mentioned

‘ thera ig\thc representataon by the @mployee that being

apprehended by the pregudiced action and vindxct;ve attitude

'ef the auﬁhority R.R C.(ﬁy). Itanager, %he concerned employee.
‘knocked the deor of the Han‘ble C.A.T., Guwahati bench to got

Justioeo The Hon'ble C.A.T. in 1ts veralcr dﬂted 1549, 9) has dir-
ected the cempetent authorltv of the Couﬂcil to transfer him choie-
ced place R.R.T.(4y.), Patna am& ti71 such diqpoval of his repre-

sentation he should be rotained at. Itdnagar. o

Dad



,‘% d §

. 3 ) n

‘ bzhen the uoﬂaerned employee suhmitted the aforasaid
G.A T, verdict to the authority of the eentre Itenagar, a -
letter was served to him, mentioning there in thet he has
~ already been releaved from his duty, In fact my letter to

. this effect has not been servea ﬁpon the eoncemed employee

" Nos 2@014@43.3,117’, da‘ceé 14, },3.83, Ministry ei‘ Finance,

411 aete prior ta aferesaia 1etter. Sueh billy rigidness |
_and aetion by the authority R.ﬁ,ﬁ.(ﬁy), Itamgaz- is not only d-e ‘
- dishonwr of the ﬁonﬂ ble C.A.T, verdict imt aisa a eleor

attempt to anfreame the mndamental right af the r-oncemed
"gjiigzimata opportmt_y 3

'emplwee and depriwcfi him from the
.'f;o draw the aﬁvance ‘E T.8, ,p,;;,, ete,

.

o 1t Is well icaown fa,,t that; thez-e is laek of uniform

.transfer poliey m mr wmeil am‘:i Gavﬁ af India's rules
and regnlation md amendments as madetime t:o time are

< follawed in our cotmcil in all :ms affairs, Assuch nnder

the ;arevisions of uhe inaeﬂtives :I.aid éowmriée @0.14.

. deptt of expenditura snd. 33.&. leﬁter Ne. 3/2218(}/331;1:.(%2) II, '
dated 2nd Juaa 1986 of ‘ahe Secre‘tary, Hmis‘kry of Perscnal |
. - and. Training Administrative Refoms and publics Grivances

“and Pensiam, regarding transfer pa;.icy in praetize for

- the empleyeas mr&ﬁn@ in N, B,Region end in 1light of the

| misgab}.e ph.vsical eonéi*aion oi‘ the canc erned employee as

‘has alsa been mmtioned by him in. his representation, |

V'deserves for censiﬂeratim af hzc ehoa.ee pz,.aee z;f posting.

Under Lhe eircamstances menﬁianed as above 1% g

B thsrafore requestea o your honauz- that the Tepresentation

of Mr.E.Singh, Eriver, a..a.c (25.) 5 Itanae,ar may kindly be
eensidered sympathetieam en humaniteru gmnnd md he

g .v . | 'Canﬁa...l'?u ‘



&

) to hin at R.R.G.(Ay,,), Itanagar far 'which I will be ¥ hig’hly

{‘(\W)(cw\» o - Sﬁ/-Illeaible.

RY:
_ K

-

shaum be transfered 91: his choiceﬁ place, R B.I (ay,) R
Patna mﬁ to alluviate any confusian on any part an uninform

| transfer polic-y under t‘:he provismn of mles and regulation |
of Gov% of Ind:ia shcml& kmdly be in‘&roduceﬂ in our cmncil

witham; z—my dlsorammauon. o

I‘t’ is 2lso0 reﬁuestfed thet %hé- éasef 'of'-t‘he coﬁé’emeﬂ ;
emplayee,q/ma,y kimily be- dispased ai; :an aarliesis possible

ané to avoid sizarvat:c.on of ?che ceneemed empz.oyae along with

‘ his family membcrs, tul sach aezi{m fmm yomr good 2nd hzs ‘

salary an& aﬁher legi ima"ce dﬁ&a may kindly be aismrsad

- omiaed. e
© With Theaks, - " S
. < o S mrg faithfﬂlly’ . ER Y
;- -
i i.ﬁ. D, Bai)
chn% Seeretary (Rﬁﬁﬂ)g
, h | | . East arn Regian. Lo
" ('opy t0 3w Lo | N R - e

s -

1, The Searetary,mnisfzry of Healfsh m 4 Family ‘Melfare Govt N
- of Inaia forlus kind mfoma‘cmn and necessary action pleasa.;-,;;*

"2, The' Dy.Director (Admn.},CsCeR.A, &iﬁaw Deibd for his kma

information and naceqssry aatim please,

3. The Gen.Seeretﬁry 'W&' H’iéras to tack the ma%:tsr at. n:s.s
level for neeessary actian please.i -

4 Copy to Shy %Singh, Driver,ﬁ.ﬁ.ﬁc(ﬁ—h) ,Itanagar for

information, , o

(J BRai),
jint” Searata:

RENy,

)
@ é\'\f\
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REGISTERED POST
REGIONAL RESEARCH CENIRE (AXUBV&DA)
IPANAGAR
NO. 11.5/80-HRO/Tto/FE/2204 Dat ed- 13, 11,95

To,

Shri D, 8ingh Es..Driver, :
Qtr.nO.L21, Typa-I,
Lover wa-II'

Itan&gar.

I an enclosin& herewith the COsmcil's Memo in°*
original vide its Nc.%.ﬁ/S&GG&AS/Estt. Dated 01.. 11..95

in favour of yon for iaformetion,

$d/-T11egible
12,11.95
(Dr,V.K, Singh)
Assistant Director (Ay.)

Copy %0 1.
The Asstt, Bes. Officer(Ay. THGRP Zero. He is
also requested to hmdnver tﬁe photost;ate copy of

said memo %o Shri D, Smgh, Driver which is enclosed
herewith. ‘

QX ()L(’,w»

/‘ .
CB b@%(@ ) | {Dr, V.K. Singh)
3;}(;(\/5“ : | Agsistant Direetor (Ay.)
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G&ETR&L QGUNCIL ﬁBR BESE&BFE N
- AXERVE&& AED SIDBKA -

JaL.N;E.G.H;&.B., ﬂ@.aL&QS mastitatlanal Area
OUDPs B’ﬁlack, Janakparz, ﬁw Belhi. 88,

o

F’.'ﬁé.f&@»ﬁ/ﬁ%&ﬁ%ﬁ%&?&/ﬁg%; . nat:ad. 01 Nov, 1095

B ',j's>’”

wr

sma. Tmnsfez' of Sh B.Singh, I;%river, Ragional Raseamh
_ @entre (&y.) f.‘mm It anagar 5o 291*%

S0 LY Y I

, Wiﬁh refawmeta his rapresemzatmn dated 25.9.95 _
~ on the sbove snmeet 3h.a.sm,h, m-:tver, BRO(Ag,)  Ttanagar
s infarmd that ’m.s reqaest for iret ention ot Itanagar a8

well 28 fer trmsfer to RRI (Ay.), ?a‘kaa have b@en considered
and it is regretted thﬁh the samze emmot be accéded to.

| sd’f;meaible
-4, L. TACHEER)

Y::epxt:, Director (Admn,)
for Bire~tbr.

To, P E S
CehoDSingh, v oo -
_Drivér,aﬁcz,&y. o

Itanagar (Amn%hrﬁ Pradesh}
~ tﬁ« A
@ Qg\\wﬁ



